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ASSEMBLY MATTER

o lS*FOI\CIERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
— E OF THE COMMISSIONER OF EXCISE, ENTT. AND LUXURY
L & N BLOCK, VIKAS BHAWAN, 1.P. ESTATE, NEW DELHI-110002

J/

T

Deputy Secretary (Question Branch)
Delhi Vidhan Sabha Secretariat,

Govt. of NCT of Delhi, Old Secretariat,
Delhi-110054.

Sub: Reply of Un-Starred Question No.66 for 15.12.2023, raised by
Sh. Jitender Mahajan, Hon’ble Member.
Sir,

Please find enclosed herewith reply of Un-Starred Question No.6'6.
raised - by Sh. Jitender Mahajan, Hon'ble Member alongwith its
enclosure for taking necessary action at your end.

Encl. As above (100 copies).
Yours faithfully,

- Assistant Commissioner (P.Q)

Lopy #3 DATECL D1P, 01k Ret L, Block -9, peLlicsy,
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GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
OFFICE OF THE COMMISSIONER OF E EXCISE, ENTT. & LUXURY TAX
L- BLOCK , VIKAS BHAWAN, NEW DELHI

Standard operating procedure for inspection of Govt, retail vends

The inspection team has to see whether the proposed premises is a pucca structure.

The inspection team will see whether the proposed vend is vacant or not. If not vacant,
_ the nature of the present business being run from the said premises.

The mspectlon team will take measurement of the proposed premises to ascertain its
comphance to requirement of minimum 300 sq. Ft. for a liquor vend. A rough sketch of
the premises be prepared.

The inspection team has to ascertain with regard to compliance of the proposed premises
with Rule 51(1) of the Delhi Excise Rules, 2010, which is reproduced as under:

“Conditions dealing with licensed premises.- (1) No retail vend of Indian Liguor,
Foreign Liquor or Country Liquor shall be located within one hundred meters from the
JSollowing, namely.- :

{a) major educational institutions;

(b) religious places.;

(c) hospitals with fifty beds and above

Provided that the condition mentioned in clause (c) above shall not apply for retail vend
of liquor for consumption “on" the premises: .

Provided further that the condition of hundred meters shall apply for the licences granted
after the commencement of these rules.

Provided also that if any major educational institution, religious place or hospital with
[ifty beds or above comes in to existence subsequent to the establishment of the retail
vend of Indian Liguor, Foreign Liquor or Country Liguor, the aforesaid distance
restrictions shall not apply. '

Explanation I- For the purpose of clause (a) above major educational institutions would

mean middle and higher secondary schools, colleges and other institutions of higher

learning recognized by the Government

Explanation II - For the purpose of clause (b) above, a religious place w ould imply a
religious place having a pucca structure with a covered area of more than 400 square

Seet.

Explanation III - The measurement of distance shall be the shortest traversable

distunce, from the mid point of the actual main entrance/door of the premises proposed

Jor licence to mid point of the actual main door/entrance of the building of the places
mentioned in clauses (a) (b) and (c) above. "

The inspection team has to ascertain whether the pr oposcd premises is situated in o Local
Shopping Centre(LSC)Y/ comm(.rcml premises. :

The inspection team has to report about the nearest residential colomu in and around the
proposed liquor vend with distance. .
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The inspection team is required to report number of liquor vends in and around the
proposed premises with distance. ‘

Recommendations of the inspection team about suitability of the premises.

enclosed proforma on the same day to the Excise Commissioner.
Note:-

~ ¢) The SOP for inspection teams w.e.f. 01/09/2022 shall be issuchs’ubscqucnt!y.

d) The inspection team shall report to the committee constituted for the purpose of seem-less

transition to the previous Excise Duty.regime vide Finance  Department order dated
-01/08/2022. ‘

Signature of Inspection team

The inspection teams are required to submit their complete inspection reports in the
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To,
o Joint Director

Finance Deptt., State Resource Division, GNCTD
A" Level, A-Wing, Delbi Seeretariat
L. Estate, New Delbf 110002

Sub.:  Draft Cabinet Note on ‘Land Use categories for opening of L-7V vends in Non-
conforming areas’ : ‘

Ref: (i) U.0.No. 10/34/2021-22/SRD/Fin/2687 dated 14.10.2021
- (i) F.No. 10/34/2021-22/SRD/Fin/2765 dated 29.10.2021

Sir,
This is in reference to the subject and reference cited above which is regarding land use
categories for opening of L-7V vends in Non-conforming areas.

In this regard, the matter has been examined w.r.t. MPD-2021 provisions and the
following is submitted:

1. The Cabinet Note in Para 3.3, have ¢onsidered the followin
as per the provisions of MPD-2021: .
i. - Local Shopping Centers
ii.  Community Shopping Centers
iii.  Notified Commercial Areas

iv.  Industrial Area (as per footnote (vi) of Table 7.3 of MPD-2021)

gland uses as conforming areas

2. Further, in Para 4.2 of the Cabinet Note.
non-cpnfom’aing land uses:

i.  Residential land (Unauthorized colony, Regularized Unauthorized colony. 'l..\l'
Dora land) . o

.  Mixed Land use
ili.  Agriculture and |
iv.  Industrial Area (not cove

the following land uses have been identiﬁed as

red under footnote (vi) of Table 7300 MPD-2021)
3. With respect o the
submitted:

K a The provislons related to carrylng ont 0 commercial activiey iy o respective
premise are glven In MPD-2021, Since actlvity of settlng up a liquor shop is

e commercialin pature, so e relpvam Provisions as stated above shall apply.
— "~ '/. M o
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permissibility of liquor shops tn the above land uses, the tollowing is
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b Wor Mixed Land use, In para 15.6.2 of cliapter 15.0 Mixed 11se Hasguabathosns, o1 %
1ot he allwed) aaders minsd

ml‘";”""m that activity namely ‘Liquor Shops’ shal
use, : :

v)nq anv vinr!
nufpntane s of

y tradle or activity invol

Under para 15.5, it is also stiiulated that “an
atihle and prtiuteng

ofobnoxions, hazardous, inflammahle, non-comp
process shall.not be permitted’. .
Agriculture land: :
and Pooling Policy are in force for the
nd Land Pooling areas.

licy Is also under process [or.
Density Residential Ares
d vide S.0. Nn. 383

Wt permitting Haquor shops in the
Private Land Policy and L
development of privately owned land a
ii. Drah ‘Green Development Area’ Po
development of Green Belt villages and Low
(LDRA) villages. Public Notice.for the same was issue
" (E) dated 24.02.2021.
iii. Local Shopping Center is second in the hierarchy of Five-tier System of
Commercial Areas proposed for a population of 10000. :

ed to come up in a planned manner in the commercial

4. Liquor shops should be encourag
areasi.e. LSC/CSC wherein liquor shops is a permitted activity.

5. In view of the above, liquor shops should not be permitted in non-conforming land uses.
Permitting liquor shops in non-coriforming areas may set a precedence for other such
related activities/facilities seeking to be located along with liquor shops which shall be

. against the spirit of the Master Plan.

This issues with the approval of the competent authority. _
vadta
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Copy to:
Addl. Chuef Architect, VC Office, B-Block, Vilas Sadan, INA, New Delhi - 110023




